
4,IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENaWWf6ERABAD. 

f9.A.No. 248 of' 1993 in O.A.<No.b2 of iggC 
tween 	

- 	Dated: 2Z-7-1993. 

.- 
P.1I.Sriramchand 	 04 .4 	Applicant 

And 

1.!. Secretary to Govt., of India. and Director General at Pasta, 
Oak Bhavan, Sansad Marg, New Delhij 	 . 

2,1 Chief Past Plaster General, Andhra Pradesh Circle, Hyderabad 

.............:.: 	• Respondents 

Counsel for the Ap1icar6 	:Sri ICsôdhakarRediiy' 
Counsel for the Reepondehts 	:5th N.\IiRamana, Addi. CGSCI 

CORAM: 	 • 

Fion'ble Mr..,  A:B:Gorthi, ftdrninistritie Member' 
Hon'ble I'lrh'T.Chanirasskhar Reddy, Judicial fiamber 

The Tribunal made the following order:- 

We have heard Mr,-. K.Sudhakar -Reddy in rn.A.No;248/93 

and fir.'- VA!enkateshwara Rao in RPSR 1573/93 for the petitioners 
Mr.1 N.-V.Ramana.-learnedcounsei for the official respondents 

also 'present and heard: In- the -judgemant dated 4-2-1992-in 

O.92/91, the official respondents were directed to reexamine 

the natter and if the applicant(p.v-.sriram chand) -is eligible 

for the -other four vacancies in 1/3rd quota pertaining to the 

years 1984 & 1986 and if he comes:within the selected-range by 

virtue of the marks he has secured-in the axamiretion1 -he should 

accordingly be accommadatad against 1/3rd quota vacancies of the 

relevant year placing K;Siva Prasad who had secured more marks 

that the applicant in an appropriate position in the 1/3rd 

quota. 	;N8x88pi5hs;8M 	- -. 	----- - 	- 

- The contention of Mr. -K.Sudhakar Reddy is that the 

official respondents have not yet -implemented the-judgement 

although-more than one year time has elapsed.' Obviously, a 

serious view of the matter has to be taken as regards the 

failure of the official-respondents to promptly comply with 

our judgement dated 4.r2.92 	We direct full compliance with 

the judgement both in letter and spirit within one month frb 

todayJ  

As regards the mview -petition Mr. V.VenkateswaçaRao, 
N 

contended that as the examination held in 1987 was only for  

one vacancy of the said -year. ...The review petitiodid not - 

 

-- 

appear for the -said exa-mination -  -Had-it -been made clear by"the 

official respondents that the examination was -held for all-the 

vacancies, the review petitioriFi could have taken their chanO 
N 	 - 

Contd: . ..2/-: - 



:2: 

r 	
- 	 - 	-- 	- 

to qualify the said Examination* in case the judgelTient in O.A.' 

Noo92/91 is implemented the rear of N the review petitioners is 

ithat their seniority position would be adversely arrected and. 

some of thorn may even be reverted from the higher pests to 

which they have promoted in the mean time: As the judgament 

has not Yet xmP 
klemented we cannot at this stage foresee whether 

the review petitioners would be adversely affected and if 

to what extent and in what manner. it is th
erefore of impor— 

tarce that the judgement in O.A.No.92/91 is implemented first, 

before we can examine the merits of the-various isuas raised an 

behalf of the review petitioners Mr. V.UenkateSwara Rao will 

have the liberty to suitably modify or amend his Review petition 

in case, it is necessary after the ofticial respondefltss have 

implemented the judgemants in o.A.92/92. Keep the copy of 

this artier in all the relevant files. M.A.248/93 is disposed 

of. 
R.P. to be registered, if it is otherWiSe in 

order add it may be listed for further orders on 

Oy 	Rjeis tra r (J~ ~dl 71 

COpy to- 

1.11 Secretary to Govt. of India, Oirector General of Posts 
Oak Bhavan, Sansad rrg, New Delhi. 

2. Chief Post Master General, AndhrapradeshCittth, Hyd4rabó.' 

3) One copy to Sri! K,SudhakarReddy, advocate, CAT, Hyd. 

4 i1 One copy to Sri-o N.V.Ramana, Addl.-CGSC, CAT, Hyd.t 

5. One copy to Sri. V.Venkateswara Raç, advocate, CAT, Hy.  
6.4 One spare copy. 

-S. 

N 

Rsm/- 

'•,. sr 
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I , 92/9! 

YPEL BY 	7COEDEY 

CHtCIcED 	 'SPPOVD BY - 

IN TI-rE CENTRAL AD1CNISTRATIVE TUBUN.&L 
HYDERABAD BENd-I AT HYDERABAD 

THE HON'BLEMR.INIJSTICE V.NEEL;DRI PAO 
VICE CHIRNAN 

Ar4D.. 

THE HON'BLE ML.A.B.GORTY ; MEHBER(AD) 

AND 

THE' HON 1  BEE ? • T . CHANDRASEKHAR REDLY 
MENBER(J) 

THE HON'BLE 11 P :  T . TIRWENGADAM :M (A) 

Dated 	 1993 

ORDER/JUBeI9IflTT: 

in 

O.A.MO, 

Adrnitted and Interim directions 
issued 

ed of with directions 

Dimtssed 

Disrni\ssed as withdrawn 

Disrnised for default. 

Rejec4d/ Ordered 

No ordE as to Costs.. 
pvrn 




